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Pasgsep BY tEHE LEcisativa (ouNomn oF LINDIA.

”Eeccw”i the assent ofythe Governor General on'the 11th Septémber 1857,
: 7 1857.,

A Aot relating to the wmportation, manufaciure, and sale of Arms and
. Ammunition, and for regulating G the wight to keep or wuse

¢ %6
SAIE.

&

‘Warrzas it is expedient to regulate the importation, manufacture
and sale of Arms and Ammunition, and the zight to

Preamble. “ < -
keep or use the same ; It is enacted as follows :—

=t

In any District or place to which the provisions of this Section shall

oc
be extended by order of the Governor Genexal of India

f:\&

In places o which . . - -
shis Sostion is extended, 10t Council or of the Executive Government of any Presi-
written notice of the . v nl S it h ST

. r place, ev ers shall, within such time as
Dosscssion of Armsshall dency or place, every person shall, w u,hm such time as

be given to the Magis- ghall be mentioned in the order, or, if =no fime be

f:raue,

mentioned therein, within one week from the vublica-

K
tion of the order in the District or place, give notice in writing fo the
r’i%gp‘ﬂ; e or other Officer specified by the Executive Government, of any
fire-arms, bayonet, sword, spear, spear-head, or other deadly weapon %o be

s;:\)eciiieéi 311 such order, which shall be in his possession or shall be on his
remises in the possession of any of his retainers or servants; and shall also

’"f,";‘

grve immcd ate notice in writing of all other Arms of the like description
ich shall at any subsequent fime come into his possession or info the
. :

possession of any of his retainers or servants as aforesaid. The notice shall

5 el - N A 6 3 ara) 3 2 T F ».:—-" b e o “ -
 What to be specified specify the number and description of the Arms so pos
i the notice. sessed, and also, in the case of Arms so possessed by
vebainers or servants, the names of such retainers or servanis and in what

oapacities they are respectively employed.

& i1, "Whoever




ACT Neo, ZEVIIT or 1857.

1L, Whoever wilfully neglects to give such notice as aforesaid shall be

Penalty for wilful liable, on conviction before a Magistrate, to a penalty not
aeglect to give notice.  gxceeding five hundred Rupees; and all Arms in the
possession of guch person may be seized and shall be econfiseated if the con-
victing Magistrate shall so adjudge : and in case the Arms of which he shall
80 neglect to give notice shall exceed what may be considered reasonable for
She private use of guch person, he shall be lLiable to imprisonment with or
without hard labor for a term not exceeding two years, and shall also be Liable
to 2z fine not exceeding five thousand Rupees; and all the Arms and any Ain-
munition or Military Stores in the possession of such person or on his premises
shatl be confiscated.

Il The Magistrate shall cause to be prepared from such notices =

o vegister of the wnames of per;sons having Arms in fheir
,m%g%b;ia o be pre possession, and the number and deseription of such Arms ;
Efcsf granted on re  gnd ghall also, at the request of any person giving such
notice as aforesaid, deliver to him a certificate specifying

the date of the notice and the number and description of Asms specified

IV. 1If, n the judgment of the Ciovernment or of the Magistrate, any
such Arms as aforesaid or any Ammunition in the pos-
yeizate and deten  cession of any person caunot be left in such possession
.‘;;tﬁfei“ﬁ‘m by the Magis-  without danger to the public peace, it shall be lawfal for
the Magistrate to caunse such Arms or Ammunition to

be seized and detained in safe custody for such time as may be &meeﬂ

ecessary.

V. In any District or place to which the provisions of this Section
shall be extended by order of the Governor Genersl of
In places to which > & ) o .

this Section isextended,  fndip in Council or of the Executive Government of any
persons going armed ) .- o . = 3
smay be disarmed in cer-  Presidency or place, if any person goes armed with any
tain cases, T oa . . L
such Arms as aforesaid and shall not produce a certificate,

from a Magistrate or other Officer anthorized by Government to grant
licenses to go armed, that he has obtained such a license or that he is
£X ‘npted. by Government from the foregoing provisions, or give reasonable
nroof of his being otherwise exempted from the said provisioms, he shall

i~
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ed by any Magistrate, Deputy Magistrate, or Assistant i

{1
e

Whai Officens &, 2 Miagistrate, or by any Huropean Commissioned Officer in

anthorized to disarm. the service of Her Majesty or of the Fast India Com-

pony, or by any member of a Volunteer Corps enrolled by authority of
Government whilst on duty, or by any Police Officer, if, in the judgment
of such IMagistrate or other person as aforesaid, it is dangerous to the
public peace to allow such person to go armed. Provided always that
iconse to tesiilless 1L 8my person shall have a license, from the Magistra ate of
)5,";_.‘35”“‘3" Anns, the Digtrict or place at which he resides or may be, to

ury on a jowrney such Arms as the Magistrate may consider reasonable
f’or his P'fi\f&ﬁc use, and shall obtain from such Magistrate a certificate
stating the name and address of the licensee, the route by which he intends
6 proceed, the time which such journey is expected to occupy, and the Arms
which he is permitbed to carry, such certificate shall bave the same force and
effect according to its tenor in every District or place specified therein
as if leave o go armed had been granted by the Magistrate of such
District or place.

i

Ezemptions. VI The fovegoing provisions shall not epply to—

1. Officers, Soldiers, and Sailors in the Military or Naval Service of

Officers, Soldiers, and  tier Majesty or of the Hast India Company in respect

Sailors of Arms and Ammunition k‘eipt by them for use in the
public service.

bR

;. Members of Volunteer Corps in respect of such Arms and Am-

Folunteers. munitics. -

3. Police and Revenue Officers and other persons in respect of Arms

Police and Revenue o0d Ammunition furnished by Governmgnt fOf‘ use »m

Officers. the public service or provided by themselves with the
sanction of Government for such use.

4. Buch other persons as the Government may think fit to exempt from

" Other persons. such pfOViSiOBSQ

Arms and Ammunition belonging to any ship or vessel, not exceeding the
Avmament of ships reasonable armament thereof, shall also be exempt from

sxempt, such provisions,
VIL It




ACT No. XXVIII or 1857

ViI. If any person shall manufacture, repair, sell, or keep or expose
: for sale any Arms of the description hereinbefore men-
Penalty for manu- . ‘
facturing or dealing in tloned, or shall manufacture, or sell, or keep or expose for
Arms or Amwmunition | - . : ps
withont license, or con-  S2le percussion-caps, gunpowder, or other Ammunition,
trary to the conditions N : an N : |
b P without a license to manufacture or deal in Arms or
Ammunition, as the case may be, or contrary to any of
Lhe conditions contained in any such license, he shall be liable, on conviction
before a Magistrate, to a penalty not exceeding five hundred Rupees, in
~addition to double the value of any Arms or Ammunition sold; and all
- Arms and Ammunition belonging to the offender shall. be forfeited if the
convicting Magistrate shall so adjudge.

VIIL. Licenses to manufacture or deal in percussion- caps shall be
Ticenses by whom b0 granted by the Governor General in Council, or by the
be granted. Executive Government, or by an Officer specially authoriz-
ed by the Governor General in Council or by the Executive Government to
grant such licenses. Ticenses to manufacture or deal in Arms and Ammu-
nifion other than percussions-caps may be granted by a Magistrate or by
an Officer authorized by the Grovernor Greneral in Council or by the Executive -

Fovernment to grant such licenses.

IX. Every person licensed to manufacture or deal in Arms, percussion-
Ticonsed manufactuy-  CAPS; OF other Ammunition, shall enter, in a book to be
ers or dealers to enter  kept by him for that purpose, an aceount of all the stock-
in a book an account of | ., . . . .
stock-in-trade, names of in-trade which he may from time tOA, time have in hig
purchasers, &e. . . . ’
possession or under his control, and also the name and
- address of every purchaser of Arms or Ammunition sold by him, together with
she nature, description, and quantity of such Arms or Ammunition. Such book
shall be open at all times to inspection by the Magistrate
or other duly authorized Officer, by whom copies may be
taken of all entries therein contained. If any such person shall omit or
fail duly to keep such a book or to malke therein all such entries as are hereby
required, or if any person shall prevent or obstruct the inspection of such
book or shall make a false entry therein, he shall be liable for every such
offence, on conviction before a Magistrate, to a penalty not exceeding five
hundred Rupees, in addition to double the value of any Arms or Ammunition
o];§ of which he shall fail to make such entry or respectmg which he shall

make

Tnspection of book.



LACT No. XXVIIT or 1857

~make a false entry; and if the offender be lcensed to manufacture or deal

in Arms or Ammunition, he shall also forfeit his license if the convicting
M‘gcn strate shall so adjudge.

X. The Magistrate or other Officer authorized by Government may at
any time enter the premises in which Arms or Ammunition
Magistrate or -other
Officer’ may inspecs shall be manufactured or kept by any licensed manu-
dealers’ premises,
facturer of or dealer in Arms or Ammunition, in order
to inspect the stock-in-trade of such manufacturer or dealer; and if any such
manufacturer or dealer shall intentionally conceal from such Magistrate or
other Officer as aforesaid any part of his stock-in-trade, or shall wilfully
refuse to point out where the same is kept, he shall be liable, on conviction -
before a Magistrate, to'a penalty not exceeding five hundred Rupees; and all
the stock-in-trade belonging to such person may be seized and shall be
confiscated if the convicting Magistrate shall so adjudge.

KX, Any license granted under the provisions of Section VIIT may be
. - | . 1 sy e 7 L
- Revocation of livense B anted subject to such conditions as shall be thought
to manufacture or deal  necegsary, and may be revoked or suspended by the person
in Arms or Ammuni- i
tion. or persons authorized to grant such licenses.

XTI, No Arms or Ammunl‘mon and no Sulphur or Saltpetre, shall be
Avms, Ammunition, imported either by sea or by land into any part of the
and Sulphur, &, nob  feyritories in the possession and under the (fovernment of
to be imported without : . . ) B \ .
Yicense. the Fast India Company without the license of the Gover-

nor General in Council or of the Executive Government.

XII. If any person shall import or attempt to import without such
Penalty for importa- liCENSE, either by sea or by land nto any part of the said
fion without license. territories, any Arms or Ammunition, or any Sulphur or
Saltpetre ; or shall aid or assist in such importation or in such attempt to im-
port; or shall knowingly conceal or assist in concealing any Arms or Am-
munition, or any Sulphur or Saltpetre, imported without such license~—he
shall be liable, on conviction before a Magistrate, to imprisonment with or
without hard labor for any term not exceeding two years, and also to a
penalty not exceeding one thousand Rupees; and the articles so imported
shall be confiscated if the convicting Magistrate shall so adjudge.

b XIV. The
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XIV. The provisions of the two last preceding Sections shall notl

Importation of Arms extend o Arms and Ammunition imported in reasonable

and Ammunition for quantities for private use; but the Collector of Customs
private use. . . . .

may at any time detain any such articles, if he shall think

it necessary, until he shall receive the orders of Government. Nothing

in this Section shall exempt &ny person frori the obligation: of giving any ..

notice required by this Act.

XV. The Governor Gencral in Council may by order prohibit the trans-
Governmentmay pro-  POrt of Arms, Ammunition, Military Stores, Sulphur, or

- ggﬁg:i};ggft %‘&ﬁ:ﬁ; Saltpetre, or any particular description of Arms, Ammu-
Stores, . nition, or Military Stores, from one part of India to
another, or the transport thereof in any particular direction to be specified
in the order, or prohibit the transport thereof except according to such rules
and conditions as may be specified in the order; and the Executive Govern-
ment of any Presidency or place shall have the like power within the territo-

ries under their Grovernment.

XVI. If any person shall transport or cause to be transported, or shall
Penalty for prohibit- atbempt to transport or cause to be transported, or shall
ed transport. aid 1n transporting, any Arms, Awmmunition, Military
Stores, Sulphur, or Saltpetre contrary to such order or to the rules and con-
ditions specified therein, he shall be liable, on conviction before a Magistrate,
to a penalty not exceeding five hundred Rupees; and the articles transported
or attempted to be transported shall be confiscated. If any person shall by
concealment or other device transport or cause to be transported, or attempt to
transport or cause to be transported, such Arms, Ammunition, Military Stores,
Sulphur, or Saltpetre, he shall, in addition to the penalty hereby provided, be
~ liable upon such conviction to imprisonment with or without hard labor for a
term mnot exceeding two years. ' '

XVII. If any person shall be found carrying or conveying Arms,
. oy AT L e o 1 °
Persons  conveying Ammunition, Military Stores, Sulphur, or Saltpetre in
Arms, Ammunition, &&  gych 5 manner or under such circumstances as to afford
under suspicious cir- o . " .
cumstances may be ap-  just grounds of suspicion that the same are being carried
prehended without waxr- o )
rant. by such person with intent to use the same or that the

same may be wused for any vunlawful purpose dangerous to the public
peace,
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peace, it shall be lawful for any of the public Officers mentioned in
Section V of this ‘Act, or for any other person, to apprehend without
warrant the person so ecarrying or conveying such Arms, Ammunition, Mili-
tary Stores, Sulphur, or Saltpetre, and to detain such person in custody in

Prosedure i appre- order that he may be dealt with according: o law. ;[f any
g;:gieﬁr by og:'ar than person be apprehended by a person not beu.rxg a Magistrate,

© ’ Deputy Magistrate, or Assistant to a Magistrate, or Police
Officer, he shall be deliv red over as soon as possible to a Police Officer ; and
all persons apprehended by or delivered to a Police Officer undar the provisions
of this Act shall be carried before a Magistrate or other Officer competent
by law to punish him for the offence or to commit him for trial.

XVIIL. Whenever the Governor General in Council or the Exe-

cutive (Government shall consider it necessary so to
Government  ma

‘prohibit sale of Sal. do, ‘they may by order prohibit the sale of Sul-

phur, phur; and any person selling Sulphur contrary to

such order shall be liable, on conviction before a Magistrate, to a

Penalty. penalty not exceeding five hundred Rupees; and ail
Sulphur belonging to such person shall be confiscated if the convicting
Magistrate shall so .adjudge.

XIX. The Governor General in Council or the Executive Government
Iso at time seize all Sulphur in the possession

Seimure and doben.  TB2Y also ab any time 11. all Sulp : P
tion of Sulphur by Go- of any person and detain the same for such time as they

verniment. may deem necessary for the public salety.

XX. Nothing in the two preceding Sections shall apply to Sulphur kept
Exception. or sold in reasonable quantities for medicinal purposes.

" XXTI. The Government may exempt any person from the provisions of
Government  may  Sections X VIIT and XIX upon such conditions, if any, as

exempt persons from . i
the provisions of Sec~ such Giovernment may consider necessary.

~ tions XVII and XIX,

%¥XII. The Government may require all persons having in their
Penalty for wilful possession Ammunition or other Military Stores or
gfe'g;es:sssosiogr:v?)fn?ﬁ Sulphur, in any greater quantities than are considered
munition &c. in corfoin reasonable for private use, to give motice thereof to the

£ANeS. ;
Magistrate
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Magistrate or other Officer specified by Government; and any person who
wilfully neglects to give such notice shall be liable, on. conviction before
a Magistrate, to imprisonmént with or without hard labor for a term not. -
exceeding two years, and shall also be liable to a fine not exceeding five
thousand Rupees; and all Ammunition, Military Stores;"or.‘ Sulphur in the .
possession of such person or ilpon his premises shall be coriﬁscated. o

L\_HI ‘If ny Maous‘t

trate have reasonab’le Cause; for subpectmg thaut

‘ Arms /—&mmumtlon or Sulphur hable to confiscation are.
Power to enter and L
sea.xch houses. in any }\OUSS b

Ammumtlon or Sulphur are in* any ‘Thouse, building, or other place in the
possession of any person in whose possnssmn they cannot be left with safatv
to the public T peace,. he. may, Wlﬁh suoh assistance as he shall think nece&;sarv
by night or by day and by force if nesessary, enter and search any such house
or place, or cause the same to be entered and searched. It shall be compe-
zent to a Magistrate to delegate to any of his Kuropean Assistants the powers
conferred on him by this Section.

YRIV. The Governor General of India in Council, or the Executive

: Grovernment of any Presidency or place, or the Chief Com-
Am‘;?f;ﬂ;ﬁ?ifﬁ ggr missioners of the Punjab and Oude respectively, or the
may be orlered in any. - Commissioners of Nagpore and Scinde respectively, or any
R ~other persons authorized by CGovernment, may order a
general search for Arms, Ammunition, or Sulphur to be made, by any Officers
or persons named in such order, in any District or place specified therein.
The persons authorized by such order, and all persons acting under their
suthority, shall have the like powers of entry, search, and seizure as are con-
ferred by the last preceding Section.

Z¥V. If, on any search being made, any person shall refuse to produce
: or point out to the persons making the search, or shall

Penalty for not pro- A .
ducing of for concealing conceal or attempt to conceal, any Arms, Ammunition, o
Arms, Ammanition,  Gulphur, such person may be apprehended without war-
&c., when search made. T . R : )

' rant, and shall be liable, on conviction before a Magistrate,
to imprisonment with or without hard labor for a term not exceeding two
years in addition to any other Denﬂ*y to which he may be subject under
“bhis Act.

XXVL After

Luldmo‘ or other place, or that any. Arms, f'
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XXVI Afte:t’; suph time. as,shall be mentioned in-the order. of Govemwws-
* Penalty for making, ment extendmg the provisions of this Section $o any Dis-
fising, ov keepingcan-  tyint op place, or, if no time be mentioned, after one week

non, &e., without li- .
cense, in any District to from the publication of the order in the District or place,

which this Section is
ex tended. no person shall manufacture, use, or have in his possession
any cannon howitzer, or mortar, without a license from the Governor General
of India in Councﬂ or, from the Executive uovernment of any Pwmdency or
place If any - pelson Yshall manufacture use, &t have in his possession any "
cannon, howitzer, or mortar, without such license, he shall be liable, on con-
viction before a Magistrate, to a fine not exceeding two thousand Rupees, and
to imprisonment for a term not exceeding two years; and such cannon,
“howitzer, or moz.tar may be seized and shall be forfeited to Government. Any
Surender of cannon, PO who has in his possession any cannon, howitzer,
&e.; by persons not will-  or mortar at the time when this Section takes effect in
}Elg lzzaltif;eg Ollffssléz:ﬁf any District or place, and who shall be unwilling to apply
Shereof. for a license to retain possession thereof, may surrender
the same to the Magistrate within such period as aforesaid. The provisions
of this Section shall not extend to any cannon, howitzer,

Exception. ) . : .
? - or mortar forming part of the ordinary armament of any

ship or vessel.

XXVII. Whoever assaults or resists, or aids or assists any person
 Penalty for sssault- 1 assaulting or resisting, any person in the execution of
ing or-resisting any  gny power vested in him by this Act, shall be lable, on
~ person in the execution - . : . .

of any power'vested in  conviction before a Magistrate, to a fine not exceeding
him by this Act. . . : . . =
two hundred Rupees, or to imprisonment with or without

hard labor for any term not exceeding six calendar months.

XXVIIL. No suit, action, or other proceeding shall be commenced or
Notice and limitation  PTOsecuted against any person for anything done in pur-
of suits. suance of this Act without giving to such person a month’s
previous notice in writing of the intended action and of the cause thereof,
nor after tender of sufficient amends, nor after the expiration of three months
from the accrual of the cause of action or other proceeding.

XXIX. If any fine or penalty imposed by a Magistrate under the
Traprisonment if fine authority of this Act be mot immediately paid, the Ma-
1ot paid. gistrate may commit the offender to jail, there to be
¢ : imprisoned
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imprisoned accordifig to the discretion ‘of the Magistrate for any term not
exceeding six months where the amount of the fine or penalty shall not
exceed five hundred Rupees, and for any term not exceeding twelve months
in any other case; the commitment to be determinable in each of the cases
aforesaid on payment of the amount.

XXX, Any fine or penalty levied from any person convm’cecl of an
Rewards to informe offence under this Act, or any portion of such fine or
| orss penalty, may be awarded to the person on whose informa-

tion the conviction shall take place.

XXXIL

Interpretation of the
word  “ Magistrate.”

The word “ Magistrate” shall include any person exercising the

full powers of a Magistrate; and within the Presidency

Towns and in the Straits’ Settlement, all power« of convie-

tion and confiscation upon conviction given by this Act to a Magistrate,

Commissioners of Po-
lice in  Presidency
Towns may exercise the
powers hereby given to
a Magistrate, other than
powexs of conviction and
confiscation.

shall be exercised by the Police Magistrates; and all
other powers given by this Act to a Magistrate may
be exercised by the Commissioner of Police, and all
notices hereby required to be given to a Magistrate shall in
any such Presidency Town or in the Straits’ Settlement

be given to the Commissioner of Police,

XXXII.

Persons having the
imimediate superintend-
ence of the Police
may be vested with the

- powers hereby given to
a Magistrate, other
than powers of convig-
tion and confiscation.

‘Whenever in any Presidency or place the immediate control

and superintendence of the Police is vested in any person
other than the Magistrate or such Commissioner of Police
as aforesaid, the Executive Government may order
that all or any of the powers given by this Act to a
Magistrate, other than powers of conviction and confisca-
tion upon conviction, shall be exercised by such person,

and that all notices hereby required to be given to a Macls'tra,te shall be given

to such person.

KXXITI. This Act, or any part or parts thereof, shall take effect in

Aot or any part of it
to take effect In any
District to which it 1s
extended by Govern-
ment.

any District or place to which the same shall be extended
by order of the Governor Greneral of India in Council or
of the Executive Government of any Presidency or place.

XXXIV. It
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AXKIV. Tt shall be lawful for the Governor General in Council or the
Hxecutive Government of any Presidency or place from

Pazis of Districh may
o withdr Lo g v oy a . .
be withdrawn from the %ime to time to withdraw from the overation of all or anv
operstion of the Act - o . By ’
and again ‘made sub- of the provisions of this Act any part or parts of any
ject to if, o 4 . T .
District or place which they may previously have declared
to be subject thereto; and in like manner, as occasion shall require, tfo
subject the same again to the operation of all or any of the provisions of
this Act. TR S :

XXXV. The Act shall continue in force for two

Duration of Ack,
” ye‘aﬁ‘s .

XXXV Any Officer of Government, who, prior to the passing of this
Aect, may have seized or detained, or prevented the im-

Tndemmity ‘o Go- . , Azt Ay Militarv Shor
vernment Officers for porbation of any Arms, Ammumtion, Mihtary stores,
selzire or detention of ey p : N N S i
Arms, . Amumunition, Sulphur, or Saltpetre, in pursuance of an ovder of Govern
&., before passing of yent, is hereby indemnified for so doing; and no action

this Act. . ) . o
or other proceeding shall be commenced or prosecuted in

respect of such seizure or detention.

= & G



